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Il THE CENTRAL ADMINISTRATIVE TRIBJWAL, JAIRJR BEMSH, JAIFUR,

DA No, 179/94 . Date of order 04,07.94
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G,.S, Rathore
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Applicant
V/s
Union of India & Others ; Respondents

Applicant present in person

Mr, Manish Bhandari : Counsel for the respondents
Nos, 1 & 2.
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Hon'hle Mr, Gopal Krishna, M2mber (J)

FSR HQI'BLZ MR, SOPAL KRISHUA, MEMEER J)
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Applicant Shri G,3, Hathore has filsd this application
? u/s 19 of the Administrative Tribunal: Act, 113), praying
tharain that‘the rezpondants be directed not to malie any
racovery against the privilage pass and privilege ticket

ordzr issusd in the year 19927

2, I hava heard the applicant and Shri Manish Bhandari,

comns2l for the respondants nos, 1 & 2,

3, "The applicant wés working &S District Electrical
Enginear under the control and supervision of the Deputy
hR Chief Elzctrical Enginear (Consdtruction) in the VWkestern )
Railway, at Jaizur, when the impunged ordern datszd 15,10,93
at Ann2xure A-l was pass2d and a recovery of R, lu,-os/-
was directed to be made from hils salary for allagzdly
availing 2xcess numbar of on2 privilzge pass and that a
further recovery of L, 404/~ was alzo directad to b2 made
from his salary towards first class fars for two persons
from Bombay to Ajmer against privilege ticlkei onder, The
contention of the applicant i3 that the UDUblllbéj passes

vere returna2d. by him in zpecial circumstances as 1
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Cﬁﬁﬁf““permission was regretied by the controlling oificer and
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thes2 retyrpsi Pa3323 were cancelled oy the pass issuing
authority, It is urged by tha applicant that th2se passes

Should not have Peen debited to his pass aceount,

4, "The applicant in eal of pra ngy this application

on marits wants that the representation aerddy wade by him
Tegarding his grisvance in Novembag, 1943 vide Annerure 4un
be dacidad on marits through a 3p2exing order as the S am2

is still pe ndi-ng considerat; on,

5. This application is diSposed of with'.a direction to
thz respondents to decide the re 2Presantation made by the
applicant in Hovember, 1993 vide Annaxure Ax2 through 3
detailad Sp2aliidy order on mﬁrlt: within a pariod -f two
months from tha date of recsi ot of g copy of this order, If
the applicant. is agjrisved by any deeis 1 talkan on his
regprasant g tion, he shall be fres to file a frash OA, No

order as to costs,
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